Open Court

CENTRAY, ADMINISTRATEVE TRIBUMNAL
ALIAHABAD BENCH

ALLAHABAD

Original Application No. 1405 of 1999

Allahabad this the 25th day of April, 2001

Hon'ble Mr.S.K.IL. Nagvi, Member (J)

Km.Bri jesh Kumari alias Anju Bala, D/o Late Sri Ram
Jiyavan, Resident of village Afsari, Post Behta
Bhawani, District UNNAO, at present resides at C/o
Sri Rajendra Prasad, House NO.A=13, Chandra Shekhar
Awas Vikas Colony, Unnao.

Apnlicant

By Advocate Shri P.K. Asthana

Versus
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1. Union of India through Secrdary, Door Sanchar,
Central Secretariate, New Delhi.

2o Chief Generzl Manager, Telecommunication, East

Zone, Lucknow.

319 Mandal Adhikari Kanpur Mandal, Door Sanchar
Vibhag Kanpur Mandal, Kanpur.

4. Superintendent, Central Targhar, Kanpur.

Respondents

By Advocate Shri R.C. Joshi .
Shri D.Se. Shukla

ORDER (Oral )

By Hon'ble Mr.S.K.I. Nagvi, Member (J)
Late Shri Ram Jiyavan, Tar Babu at

Kanpur died in harness on 01.11.1986 leaving

behind him the applicant as only daughter and
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his wife,and on the death of sole bread
earner, the family got rouined on economic
front, amd Jhe applicant moved for appoint-
ment on compassionate ground under dying in
harness {ulesA but after waiting for consider=-
able time, she did not get any reply, there-=
fore, she has come up seeking relief to the
effect that the respondents ke directed to
give appointment to the applicant on compass-—

ionate ground.

= The respondents have contested the

case and filed counter.reply. Para=5 of the

(A1)

counter—reply mentions that the deceased emplovee
mention his family in his service record on 05th
June, 1984, and therein he mentions Smt.Savitri
as his wife, Km.Anju Bala as daughter, Kme.Yashoda
as sister and Smt.Indira Devi as mother and nomi-
nated his wife Smt.Savitri Devi for entitlement
after his death. It has been further mentioned
that as subsequent events, Smt.Savitri Devi
deserted Shri Ram Jiyawan and started reavissg
living with her parents, for which she was also
allowed maintenance at the rate of Rs.110/= per
moenth under the orders of the Munsif(south),
Unnao. After the death of Shri Ram Jiyawan,
another lady Smt.Neelam came £forward claiming
her to be widow of SrisRam Jiyawan and claimed
S ey pnckenth” Aol llts S
the retiralpenmefit and appointment on compagss-—
ionate sround. Since there were two claimants

claiming on equal footing,the matter has not so
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far been decided and it is pending inquirye.
There is clear averments on behalf of the
respondents that if the claim of the appli-
sant i1s found correct and also on merit, Bhe
will be given appointmente.

3

3. Heard counsel for the parties gnd

perused the recorde.

are With the above sosition in view,

it will not be in the £fitnessof circumstances
to issue direction as claimed in the relief
clzuse. However, the respondents are directed
to take decision expeditiously and preferably

chin 4 months from the date of communication
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f this order. The O.A. is disposed of accord=;
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nglye. NoO cost.

Member (J)
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